
   

   
 

  
 

        
      

      

  
      

     

       

  

          

           

        

   

  

  
   

   



  

 

             

             

          

            

           

        

           

              

        

             

            

           

         

              

    

            

            

          

          

          

             

          

            

           

             

            

          

  



IA N0.28/2017 in
CP No.01/2015

not take al1y of the actions mentioned in the section, including raising interim

finance, without the prior approval of the committee of the creditors.

On reading this application as well as minutes filed, it is nowhere seen

that any approval is given by the Committee of Creditors to this applicant to

proceed to raise interim finance.If any such approval is assumed to havebeen

take[ all details for such approval shall be indicated in the minutes of the

Committee of Creditors. Moreovcr, it is a business decision to be taken by the

Creditors, to whom such powers have been vested, not by IRP.

For the Resolution Professional has failed to take approval of the

committee of creditors to raise interim finance as envisaged under the law,

this Bench giving approval to the Rcsolution Professional to raise finance will

not adse, hence this application is hereby dismissed.
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V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (ludicial)
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